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IN THe CENTR AL ADMIN IDTRATIVE TR IBUNAL ///
JODHPUR BENCH ¢ JODHPUR

Date of pecision 3 14.11.2002

ngi‘lo N‘Do 96_/200 l Y

suresh Chand sen o /0 Snri Mshadeo Prasad, aged 46 years,
supervisor, Barrack amd store Grade 1, workang in the
office Of Garcrison dngineer, (L) (P) Banar £/0 dalannayar
Banax R Ooaa, Jodhpur,

es, APPL ICANT,

ViER o UD

1. Union of India through the secretary to the Governnent
Ministry of Defence, Raksha Bhawan, New Delndi.

2, Snglneer in Chief, Finc Branch, aArmy Headguarters,
Kashmlr Housg, New Lelhl,

3. Chief Engineer, Southern Command, H. QLs. Pune.

eo o RPONDENTS

\A(L. Vijay rehta, coumsel for the applilicant.
ﬁ)t. S, Ke Vyas counsel for the respondents,

i
!

Hon' bie Mr. Justlce Ge L. Gupta, Vice Chalrian.
Hon* ble Mr., Gopal wingh, Administrative member.,

s DR D &K 3
(per Hon'ble Mr. Justice G. L. Gupta)

Learnea coumsel for the respondents says that the
reliefs clalied by the applicant at Para 8 of the 0Oa
have besn granted to hiwm. He further says that the applicant
has keen glven seniority below Shri Kailash Chandra sharuma
in the category of supervisor B/AS Gr.l, and that he hag
been given promotion on the post of Supervisor B/AS Gr.l
W€ ofo 100761995, Mr. Vyas sa&'s that though reply has
not bzen filed VYet, he wants £t submit Cecrtain documents

whiich have been received by him KRk frow the department,



I/ [0

2. Mr. Vijay Mehta, learned counsel for the gpplicant,
says that he is not in a position to refute the statement
made by the learned counsel for the x‘espondents' as his
client has not come. He.further says that if the orders
are lacking in some respect, his client may ke given
likerty to approach the competent authority for the

redressal 0Of hig grievance.

- 3. The documents which are photo éoiaies, shown to

| us may be kept on record. There is no need 0f giving
such Liberty. The gppllcant always has a right to
seek redressal of his grievance, 1f the proper orders

have not been issued or are not issued as per the

tatement wmade ln thls Court by Mr. Vyas counsel for

::('\ o T PR\ respondents .
\ N Accord ing to the statement made by the learned
"\f,j?'\,*q(ﬁ“’/..« i G nsel for the respondents, all the reliefs have been

granted.' This petition ls, theretfore, liable to be

dismissed as having become infructuous and 1t 1s sO

dismissed. NO order as to COSts. __ (/
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( copan sIGH.) ( G, L. GUPTA )

~ —i Administrative Memker Vice Chairman-



